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The Hon'ble Mr.

1. Whether Reperters of local papers may be allouerd te
see the jucdgement? 3

2. Tn he referred to the Reporter or nnt?

3. Whether their LOrdShlpS wish to see the fair copy
of the 3udgement°

4. \Whether to be circulated to all nther Bench?
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Ce NTBAL Aol NI STRATIVE TRIBUNAL
ALLAHABAD BENCH
Original Application No. 846 of 1994
Smt.Janki and Others ERERRS Applicants
Versus
Union of India by Sl
and Othessi -8 1T Respondents
<

Hon'ble Mr., Maharaj Din, Member 5

This applicatbion has been preferred
by Smt. Jankl and SriSuresh widow and tthgan respect-
1vely£, fhe deceased employee Batoli. was working as
a Mate under the P.W.I.(North), Central Railway Jhansi
ézgdaied @n 24.12,84 in harness. At the time of death
of the deceased employee the applicant no.2 who is his
son was minor. On attaining the age of majority in the
yerr 1988, the applicant no.2 submitted application to
the General Manager, Central Railway, Bémbay V‘a,fl'. and
to Senior Divisional Engineer(H.Q.) Central!Bailway
Jhahsi for the appointment on coﬁpassio;ate ground.
Wwhen the applicants did not received any reply , they
have submitted another application dated 08.8.88 and

followed by subsequent application also.

2e It has been contended by learned coun-
sel for the applicant that this case may be disposed of
at admission stage with the direction to respondents

their
to dispose of /> 5 representations, The application
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of the applicant is, therefore, disposed of with
the direction to the respondents tb dispose of
the representation dated 12.5.88, 08.8.88 and
134189 of the applicant by reasoned and speaking
order. The applicants shall furnish the copies.of
the representation dated 12.5.88, 08.8.88 and 13.1.89
together with the order of the Court to the re sponw
dents and the'respondents shall dispose of thﬁ.same
within a period of 3 months from the date of receipt
of copy of representation and the order of Court.
ok

Member (J)

fRllahabad, Dated 27th May, 1994
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